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Short title.

Amendment of
Section 9.

Repeal and
saving.

MADHYA PRADESH BILL
NO. 5 OF 2026

THE MADHYA PRADESH UPKAR (SANSHODHAN) VIDHEYAK, 2026

A Bill further to amend the Madhya Pradesh Upkar Adhiniyam, 1981.

Be it enacted by the Madhya Pradesh Legislature in the seventy-seventh year of the
Republic on India as follows:-

1. (1) This Act may be called the Madhya Pradesh Upkar (Sanshodhan) Adhiniyam, 2026.

2. In Section 9 of the Madhya Pradesh Upkar Adhiniyam, 1981 (No. 1 of 1982), in sub-
section (1), at the end of the proviso, for full stop colon shall substituted and thereafter the
following proviso shall be added, namely:-

"Provided further that the State Government may, by notification, exempt any instrument
or class of instruments from the liability and payment of cess payable under this part.".

3. (1) The Madhya Pradesh Upkar (Sanshodhan) Adhyadesh, 2026 (No. 2 of 2026) is hereby
repealed. i

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the corresponding
provision of this Act.

STATEMENT OF OBJECTS AND REASONS

In the prevailing circumstances and in view of the provision of the the Madhya Pradesh Upkar Adhiniyam,
1981 (No. 1 of 1982) and subsequent amendments, it became necessary to empower the State Government to
exempt certain instruments or classes of instruments from the payment of this cess in the public interest, for
administrative convenience, or under special circumstance. It is proposed to amend in Section 9 of the said Act

suitably.

2. As the matter was urgent and the Legislative Assembly was not in session, the Madhya Pradesh
Upkar (Sanshodhan) Adhyadesh, 2026 (No. 2 of 2026) was promulgated for the purpose. It is now proposed to
replace the said ordinance by an Act of the State Legislature without any modification.

3. Hence this Bill.

Bhopal:

JAGDISH DEVDA

Dated the 18" JULY, 2026 MEMBER-IN-CHARGE.
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